Central Administrative Tribunal
T Principail Bench

G.4. No. 1163 of 20061
M.A. No. 841 of 2003
New Delhi, daitsd this ths 2Znd May, 2001

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (s)
HON'BLE DR. A. VEDAVALLY, MEMBER (J)
1. Dr. Ved Parkash
2. Dr. Suhachchan Pandey
3. Dr. Guddi Kauil
4. Or. Daisy Lahiri
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Ail ars working as Ressarch Assisianis
in ihe Central Hindi Direciorats,
New Delhi. .. Appiicanis

e

{By Advocate: Shri 8.C. Luthral

Versus
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P
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Union of india inraoug
the Sscretary,
Ministry of Buman Rescurcss Deve iopment,
Dept. of Secondary Education & '
Higher Education,

Strastri Bhawan, New Usibi.

Z. The Director,
{ ra} Hindi Directorats,
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MHew Deihi. .. Respondentis

2. Appiicants’ zounsai Shri Luthra invorms

us that appiicants have 7i
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represeniation
dated 20.12.2000 and 4.4.2001 {(Annesxure 4-2) but no
action has been taken by the respondsnis on  the

e



aforesaid repraessaiation
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3. |¥ tihese submissions are correct we
disposs of this OG.A. at this prel iminary stage

itssif  wi
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h a direciion to Respeondentis to disposs ob

the aforesaid representations made by appiicanis
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means of detailed, spesaking and reasoned order |

accordance with ruiles and instructions within iwo
monihs from ithe daie of receipt of a copy of ihis

order under intimation to appiicanis.

4, i¥ any furiher grievance stiil survives

pie

it wiill be open ic amppiciants to agitaie ihe sams
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througi appropriais originai proceedings in
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accordance with ijaw, if so advissd.
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s disposed of accordingiy.

8. Let a copy of the O.A. be annexed ajong
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{Dr. &. Vegavalii) (SfR. Adigs]
Vember {J} Vice 'Chairman {A)



